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FINAL ORDER No. 85277/2025 

 
PER:  BENCH 

 In submitting Form-1 and 4, learned counsel for the 

appellant informs that the appellant has settled the matter under 

Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 

(SVLDRS) and received discharge certificate on the settlement of 

the adjudged dues and requests for withdrawal of the appeal as 

has been settled under SVLDRS. 

2. Learned AR is present.  He informs that appeal number, 

adjudged amount and payment made in accordance with the 

Scheme are all in proper order. 
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3. Taking note of the submissions, we dismiss the appeal as 

withdrawn as has been settled under SVLDRS. 

(Order pronounced in the open court) 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
 

  
 (Anil G. Shakkarwar) 

Member (Technical) 
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